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 LEVY  SUGAR  PRICE  EQUALISAT-
 TION  FUND  BILL*

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  On  behalf  of  Shri  Jagjivan
 Ram,  I  beg  to  move  for  leave  to  in-
 troduce  a  Bill  to  provide  for  the  estab.
 lishment,  in  the  interest  of  the  general
 public,  of  a  fund  to  ensure  that  the
 price  of  levy  sugar  may  be  uniform
 throughout  India  ang  for  matters  con-
 nected  therewith  or  incidental  there-
 to.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  mffod-
 duce  a  Bill  to  provide  for  the  estab-
 lishment,  in  the  jnterest  of  the
 general  public,  of  a  fund  to  ensure
 that  the  price  of  levy  sugar  may  be
 uniform  throughout  India  and  for
 matters  connected  therewith  or  in-
 cidental  thereto.”

 The  motion  was  adopted.

 SHRI  SHAHNAWAZ  KHAN.  |  in-
 troduce}  the  Bill.

 ew

 BONDED  LABOUR  SYSTEM  (ABO.
 LITION  BILL—Contd,

 MR.  SPEAKER:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shr:  K
 V.  Raghunatha  Reddy  on  the  23rd
 January,  ‘1976:

 “That  the  Bill  to  provide  for  the
 abolition  of  bonded  labour  system
 with  a  view  to  prevanting  the  econo.
 mic  and  physical  exploitation  of  the
 weaker  sections  of  the  people  and
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 for  matters  connected  therewith  or
 incidental  thereto,  .as  passed  by
 Rajya  Sabha,  be  taken  into  consider.
 ation,”

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):  |
 am  grateful  to  the  Hon'ble  Members
 who  participated  in  the  debate.  They
 have  shed  a  lot  of  light  on  the  strategy
 that  we  should  adopt  for  the  ecorio-
 mic  rehabilitation  of  the  bonded  lab-
 our.  Some  Members  have  pointed
 out  that  socio-economic  legislation  35
 bound  to  be  reduceg  to  a  dead  letter,
 if  appropriate  follow-up  steps  are  not
 taken  on  the  economic  and  the  social
 fronts.  The  Government  also  share
 this  view.  The  hon,  Members  have
 nightly  pointed  out  that  overt  and  dis-
 guised  unemployment  is  rampant  in
 the  agrarian  sector  and  there  is  a  dis-
 quieting  lack  of  balance  between  the
 supply  and  demand  of  labour  in  the
 rural  market.  Forced  labour  or  debt-
 bondage  are  logica]  consequences  of
 this  imbalance  and  cannot  obviously

 be  done  away  with  only  through  legis-
 lative  fiats.

 Government  have  analysed  the
 economic  problems  that  a  bonded
 labourer  would  face  immediately  after
 emancipation,  He  will  not  have  inputs
 for  production  or  any  supply  of  credit;
 he  will  neither  have  any  professional
 skill  that  would  enable  him  to  pursue
 an  independent  livelihood,  He  may
 not  be  acceptable  tc  the  urban  lebour
 markct  either.  Even  when  installed
 in  a  profitable  activity,  he  will  have
 no  income  during  the  period  of  gesta-
 tion  of  any  income-generating  process;
 therefore,  he  may  have  to  be  given
 a  consumption  subsidy  during  ‘the
 gestation  period,  'The  bonded  labourer
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 who  is  used  to  a  world  of  domina-
 tion  and  servitude  will  not  obviously
 be  aware  of  his  rights  and  will  not
 have  «ny  straying-power  in  the
 competitive  labour  market.  At  times,
 he  may  not  even  like  to  undergo  the
 trenuous  process  of  economic  rehabi-

 litation  and  may  prefer  reversion  to
 thraldom.  AJ]  these  aspects  of  the
 Problems  have  been  taken  into
 account  by  the  Central  Government
 in  preparing  the  guidelines  for  the
 State  Governments.  The  Union
 Labour  Ministry  has  assumed  the  no-
 da]  role  in  monitoring  and  in  co-
 ordinating  the  activities  of  different
 state  Governmentg  under  this  Bill.  In
 this  case,  in  the  last  Labour  Ministers’
 Conference,  it  had  been  decided  that
 the  relief  that  should  be  given  to  the
 bonded  labour  must  be  included  in
 the  State  Plan  and  that  the  scheme
 must  be  sent  to  the  Labour  Ministry
 so  that  the  Labour  Ministry  also
 might  be  in  a  position  to  take  up  this
 matter  with  the  Planning  Commission.

 Some  hon,  Members  have  suggested
 that  some  more  names  should  be
 added  to  the  explanation  of  the  Sec-
 tion.  I  may  humbly  point  out  that
 the  explanation  3९  only  an  illustrative
 list  and  cannot  be  comprehensive.
 Our  purpose  is  to  clarify  to  the  courts
 the  intention  of  the  legislature.  The
 names  we  have  selected  represent  a
 cross-section  of  different  types  of
 debt  bondage  and  forced  labour.
 These  examples  will  help  the  courts
 to  interpret  the  definition  of  the
 bonded  labour  system.  It  was  never
 our  intention  to  make  the  list  com-
 prehensive.  In  fact,  there  is  such  4
 wide  spectrum  of  different  systems  of
 forced  labour  m  the  country  that  it
 is  impossible  to  enumerate  them  (eX-
 haustively  and  any  attempt  to  do  so
 will  complicate  the  matter.

 I  would  like  to  submit  in  this  con-
 text  that  what  is  important  in  the
 legislation  is  the  definition  of  bonded
 Jabour  system.  Even  though  one
 might  give  an  illustration  which  ralees
 2243  LS—6
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 8  presumption  in  law,  unless  that
 system  itself  is  brought  within  the
 definition  of  bonded  labour  system given  in  the  enactment  itself,  the  pre~
 sumption  that  would  arise  by  way  of
 an  illustration  itself  will  not  become
 law  because  in  the  case  of  rebuttable
 presumptions,  as  you  know,  under
 the  law,  under  the  Evidence  Act,  any
 Presumption  that  would  arise  will
 only  shift  the  burden  of  proof.  That
 is  not  an  end  in  itself,  The  burden
 of  proof  can  again  be  shifted  by  in-
 troducing  evidence  which  would  go  to
 rebut  the  presumption  that  is  raised
 under  the  Evidence  Act.  Therefore,
 what  ig  necessary  and  what  is  impor-
 tant  is  a  concrete  definition  given
 about  the  bonded  labour  system  in  the
 enactment.  ‘That  is  the  crucial  fact  as
 far  as  law  is  concerned.  It  is  not  so
 much  the  names  enumerated  by  way
 of  presumption  to  be  raised  under  the
 law.  Once  the  names  are  given,  any
 court  is  expected  to  raise  a  presump.
 tion  even  wtih  regard  to  the  names
 that  are  not  mentioned  since  some
 evidence  is  introduced  with  regard  to
 the  bonded  labour  system.  This  is
 what  is  expected  of  the  courts  or  the
 authorities  which  are  mentioned  in
 the  enactment.

 Some  hon.  Members  have  emphasiz-
 ed  the  necessity  of  organising  the
 rural  poor,  The  Government  are
 seized  of  the  problem  caused  by  the
 lack  of  organisation  in  the  rural  sector.
 Steps  are  being  taken  by  the  Union
 Ministry  of  Labour  and  the  National
 Labour  Institute  to  creafe  an  ethos
 conducive  to  collective  bargaining  by
 the  agrarian  labour,  This  is  a  prob-
 Jem  that  must  be  taken  up  by  the
 trade  union  organisation.  Already  the
 INTUC  has  taken  up  the  problem  to
 organise  rural  labour  and,  I  hope,
 other  trade  unions  also  will  take  up
 this  matter.

 Some  hon.  Members  have  said  that
 some  State  Governments  have  erro-
 neously  reported  that  there  is  no
 bonded  labour  in  their  jurisdictions.
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 There  has  not  been  an  extensive  sur-
 vey  of  the  bonded  labour  system  in
 the  country.  But  we  are  requesting
 the  State  Governments  to  conduct
 surveys  ang  to  identify  areas  where
 the  system  still  exists,  The  enactment
 of  this  Bi  surely  will  generate
 awareness  dnd  enthusiasm  among  the
 socially  conscious  séction  of  the  intel.
 iigentsia  and  that  will  definitely
 open  up  new  channies  of  information.

 In  this  connection,  l  might  also
 point  out  that  in  the  Labour  Ministers’
 Conférence  it  was  decided  to  request
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  to  ufilise
 his  organisation  for  the  purpose  of
 conducting  surveys  in  certain  States
 for  the  purpose  of  identifying  the
 areas  where  the  bonded  labour  exists
 and  the  extent  to  which  it  is  operat-
 ing  and  the  remedial  measures  that
 can  be  taken  by  the  State  Govern-
 ment,  I  am  happy  to  say  that  the
 Commission  for  Scheduled  Castes  and
 Scheduled  Tribes  has  already  agreed
 to  this,  I  know,  the  problem  38  serious.
 Tt  is  not  the  legislation  alone  that
 will  be  able  to  deal  with  the  problem.
 It  is  only  when  the  social  conscience
 of  man  is  aroused  to  deal  with  the
 social  evil  that  this  barbarous  system
 can  come  to  an  end

 Some  hon.  Members  have  suggested
 that  the  punishments  prescribed  in
 the  Bill  should  be  enhanced,  No
 punitive  action  on  its  own  can  bring
 out  the  fundamental  transformation
 which  this  Bill  envisages.  Moreover,
 increased  punishments  may  not  be
 compatible  with  the  penal  provisions
 in  other  statutes

 Some  other  members  wanted  rigid
 dead-lines  to  be  imposed  in  respect
 of  the  time-limits  for  restoration  of
 property  and  similar  matters,  We  are
 not  inclineg  to  accept  these  amend-
 ments  because  rigid  desd-lines  may
 be  consittered  to  be  arbitrary  by  the
 courti  anti  one  Kas  to  take  &  pragrhatic
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 thy  ‘not  within  the
 tiie  Hniit  ted.  court  is
 given  the  poWer  and,  also,  some
 atthorities  are  given  power  in  order
 to  réstofe  property  and  jf  heve  no
 doubt  in  my  ming  that  the  courts
 will  tdke  the  least  possible  time  and
 the  authorities  wil]  take  the  least
 possible  time  in  order  to  restore  pro-
 ‘perty.  Suppose  you  put  a  time  limit
 unless  you  prescribe  the  consequences
 of  not  acting  within  a  particular  time
 limit,  what  would  happen  is  this.
 The  courts  have  interpreted  that,
 notwithstanding  any  time  limit  being
 put,  in  such  cases  where  the  conse-
 Quetices  are  not  indicated,  the  time
 Umit  put  is  only  directory  and  net
 mandatory  and,  therefore,  putting  a
 particular  time  limit  is  not  going  to
 help  us  in  solving  this  problem.

 There  are  proposed  amendments
 for  setting  up  of  vigilance  committees
 at  the  State  and  at  the  Centre.  As
 I  have  already  told  you,  the  Union
 Labour  Ministry  is  functioning  as
 nodal  Ministry  for  monitoring  and
 coordination,  Secretary,  Ministry  of
 Labour  is  the  Chairman  of  the  ad.
 ministrative  committee  set  up  at  the
 central  level  State  Governments
 have  also  been  requested  to  set  up
 watchdog  committees  at  the  State
 level  We,  therefore,  don’t  think  that
 the  suggested  amendments  are  neces-
 sary  at  this  stage.

 The  intention,  as  I  have  told  you,
 is  to  have  vigilance  committees
 at  the  district  level  and  the  sub-
 divisional  level.  Even  assuming  there
 are  State  and  Central  Committees,
 these  committees  cap  meet  only
 occasionally.  As  for  as  the  opera-
 tional  pert  of  executing  the  law  is
 concerned,  it  is  the  District  Com-
 mittees  and  the  Sub-Divisional  Com-
 mittees  which  can  go  immediately
 into  action  and  since  the  District
 Magistrate  is  made  the  Chairman  of

 omniittee,  he  2४४  go  into  action

 Mer
 the  powers  which  a  District

 te  can  eltercise  erwise,
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 जाए  ‘Other  Committee  cannot  be  a
 Statutory  dvitihlitté¢e  but  can  only  be
 an  optional  committee  without  capa-
 eity  td,  ettreisk:  any.  power.  There.

 Gore,  :the  District  Magistrate  is  made
 responsible  ‘fer  this  purpose--the  Dis-
 trict  “Magistrate.  at  the  wistrict  level
 end  the  Sub-Divisional  Magistrate  at
 the  subndivisional  level—because
 these  problems  will  arise  in  our  day-
 0  day  Wife  and  occasional  meetings  of
 का  committee  will  not  solve  them.
 These  prokiems  may  arise  every  day
 and  gémetimes  ever  every  hour  and,
 therefore,  the  District  Magistrate  and
 the  Sub-Divisional  Magistrate  would
 ‘be  the  proper  authorities  to  deal  with
 them,

 365

 The  terminological  changes  suggest-
 ‘ed  in  respect  of  Section  3  and  Section
 44  do  not  imply  any  material  change
 @ad  we  do  not  agree  to  the  amend-
 ments,

 There  is  an  amendment  providing
 that  it  should  be  mandatory  for  the
 State  Governments  to  take  certain
 measures  in  respect  of  the  rehabili-
 tation  of  bonded  labourers  After
 careful  examination,  Government
 have  decided  that  a  categorical  section
 of  this  type  is  not  necessary  As  I
 have  already  told  you,  State  Govern-
 ments  ara  taking  appropriate  action
 for  the  implementation  of  the  Bonded
 Labour  System  (Abolition)  Ordin-
 nance.  A  perusal  of  the  various  pro-
 visions  of  law  would  indicate  that
 ‘there  are  provisions  in  regard  to  co-
 ordinating  the  efforts  of  the  rural
 banks  and  some  other  rural  finance
 institutions;  all  these  are  indicated  in
 the  law  itself,  It  means  that  the
 various  financial  institutions  would
 come  to  the  aid  of  the  bonded  labour
 for  the  purpose  of  rehabilitation.  That
 ig  the  intention  of  Parliament  ex-
 pressed  specifically  in  the  legislation.
 ‘Therefore,  the  intention  is  to  let  it  be
 §mplemented  ‘by  the  concerned  autho-
 Tities  in  this  respect.
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 I  again  express  my  heart-felt  thanks
 to  the  Hon.  Members  who  participated
 in  the  debate  and  showed  keen  in.
 terest’  in  the  Bill.  It  is  only  natural
 that  this  House  which  has  always
 stood  for  the  dignity  of  human
 Tabour  ‘and  the  rights  of  the  down-
 tredden  will  support  this  Bill  unani-
 mously.  I  have  no  doubt  that  the  hon.
 Members  will  support  this  Bill  with-
 out  any  hesitation  and  unanimously
 At  the  same  time,  I  would  also  appeal
 to  the  Hon,  Members  to  withdraw
 their  amendments.’  If  the  amendments
 should  become  absolutely  necessary,
 I  wil]  not  fed]  hesitant  to  come  for-
 ward  before  this  “House  with  such
 appropriate  amendments  after  having
 gained  some  experience  in  the  matter,

 MR.  SPEAKER:  The  question  is:

 “That  the  Bill  to  provide  for  the
 abolition  of  bonded  labour  system
 with  a  view  to  preventing  the
 economic  and  physical  exploitation
 of  the  weaker  sections  of  the  people
 and  for  matters  connected  therewith
 or  incidental  thereto,  as  passed  by
 Rajya  Sabha,  be  taken  into  consi-
 deration  ”

 The  motion  was  adopted.

 We  will  now  take  up  clause  by  clause
 discussion.  Clause  2.  There  are
 amendments  by  Shri  Kathamuthu,
 Shri  Ramavatar  Shastri  and  Shri
 Siddayya.  Are  you  moving  your
 amendments?

 SHRI  M.  KATHAMUTHU  (Naga-
 pattinam):  Yes,

 SHRI  RAMAVATAR  SHASTRI:
 Yes.

 SHRI  8,  M.  SIDDAYYA;  All  except
 67,

 Clause  2—-  (Definitions)

 SHRI  M.  KATHAMUTHU  (Naga-
 pattinam):  I  beg  to  move:
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 Page  2,  line  20,—
 add  wt  the  end—

 “Vettian,  Pannaiyal,  Vallur.
 xavu  Panam,  Nilpu  Panam,
 Subash:  and  similar  other
 systems  existing  in  any
 part  of  the  country”  (18)

 SHRI  RAMAVATAR'  SHASTRI
 (Patna):  I  beg  to  move:

 Page  2,  line  20,—
 add  at  the  end—

 “Hari-begari,  Halwahi,  Kami-
 auti,  Bandhuagir:  and  such
 other  forms  of  bonded
 labour  prevalent  in  any
 part  of  the  country”,  (30)

 SHRI  8.  M  SIDDAYYA  (Chamara.
 janagar):  I  beg  to  move:

 Page  2,  line  6,—

 after  “Basahya,”  insert  ‘“Begar,”
 (8)

 Page  2,  line  7,—

 after  “Garru-Galu,”  insert
 “Goth,”  (62)

 Page  2,  line  Me

 after  “Holya,”  :nsert  “Ijhari,”  (63)

 Page  2,  line  7,—

 after  “Kamiya,”  «wsert  “Kamla,”
 (64)

 Page  2,  line  18,—

 after  “Lakhari,”  insert  ‘“Mahi-
 dari,”  (85)

 Page  2,  line  8,—

 after  “Munish
 “Nadappu,
 (66)

 system,”  insert
 Nilpupanam,”

 JANUARY  27,  976  Bonded  Labour  365
 System  (Abohtion)  Bull

 Page  2,  line  20,—

 after  “Sen,”  insert  “Sonkiya,
 Vallurkavu,  Valva  Vet,”  (68)

 SHRI  M.  KATHAMUTHU:  The
 hon  Minister,  when  he  spoke,  told  us
 that  if  he  accepts  the  amendments  to
 add  some  more  names  of  the  bonded
 labour  system,  the  hst  would  become
 exhaustive  At  it  35,  now,  if  a  case
 is  taken  to  the  court,  how  will  the
 Court,  interpret  this?  If  they  do  not
 find  the  name  of  a  particular  system
 m  the  Act,  about  which  complaint
 hag  been  raised,  they  will  reject  the
 case  Therefore,  I  would  request  the
 hon  Mumister  to  agree  to  include  all
 the  names  fhat  I  have  mentioned  in
 My  amendment;  or,  he  may  at  least
 agree  to  add  the  words,  ‘and  similar
 other  systems  existing  in  any  part  of
 the  country’,

 eft  रामाबतार  शास्त्री  प्रत्यक्ष

 जी,  जहा  पर  बन्धक  लेबर  की  परिभाषा
 दी  गई  है,  वही  में  एक  शब्द  जोडना
 चाहता  हूं  T  ore  जानते  है  कि  बिहार
 में  कई  प्रकार  के  बन्धु प्रा  मज़ार  है  जिनमें

 हारी-बेगारी,  हलवाह  किशोरी,  बन्धुदा-
 गिरी  प्रयास  है।  इन  नामों  का  जिक्र  इस

 में नहीं  है।  भ्रमर  इन  नामों  का  जिक्र

 नहीं  होगा,  तो  इस  तरह  का  काम  करवाने
 वाले  जो  लोग  है  वे  इस  कानून  की  गिरफ्त
 में  नहीं  श्र  सकेंगे  -  इस  में  जो  नाम  दिया
 गया  है  वह  मुनिस  प्रथा  का  दिया  गया  है
 जौर  सथाल  परगना  के  हर  गाव  में  यह
 प्रथा  बहुत  बड़े  पैमाने  पर  है।  कभी  हाल
 में  हमारे  दल  के  एसेम्बली  के  सदस्य  श्री
 विशेश्वर  से  मेरी  बात  हुई  और  उन्होने
 बताया  कि  सवाल  परगना  के  घर  धर  में

 यह  प्रथा  है।  इसलिये  मैं  स्त्री  जी  से  यह
 कहना  चाहता  हू  कि  यह  जरूरी  नहीं  है  कि
 जो  बिल  मे  लिखा  है,  उतनी  ही  प्रथा  बन्धुदा
 मजदूरी  या  बाधक  मजदूरी  की  है।  इन
 के  अलावा  भी  कौर  प्रथाएं  विभिन्न  राज्यों
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 में  बरपा  मजदूरी  की  हो  सकती  हैं  जैसे
 कि  विहार  में  मैंने  तीन  वार  ब्रधाधों  के  बारे
 में  बताया  है  fi  थे  वहा  ५र  चालू  है।
 अगर  उन  को  प्राय  इस  में  प्लेइंग  नही  करेंगे
 दो  बे  मजदूर  जो  इस  तरह  का  काम  करते  हैं,
 वें  इस  के  भस्तरगत  नहीं  कराएंगे  भासौर  किसी
 न  कसो  रूपए  में  बन्धक  प्रथा  चालू  रहेगी।
 इसीलिए  मेरा  कहना  यह  है  कि  मैंने  जिन
 नामों  का  जिक्र  अपने  सशोधन  में  किया  है,
 उन  को  आप  स्वीकार  करें  |

 SHRI  8,  M.  SIDDAYYA:  Different
 names  have  been  included  in  the  list
 of  bonded  labour.  I  have  suggested
 Ainclusion  of  the  name  ‘begar’  because
 this  exists  ii  Maharashtra.  Article  23
 wf  the  Constitution  also  prohibits
 ‘begar’,  ‘Gothi’  exists  in  Andhra
 Pradesh  and  Orissa  also.  These  names
 have  been  given  by  the  Commissioner
 for  Scheduled  Castes  and  Scheduled
 ‘Tribes  who  had  occasion  to  make  an
 investigation  into  the  matter.  In  the
 Bul  only  3l  aameg  have  been  men-
 ‘tioned,  I  want  the  eleven  names,
 ‘which  I  have  mentioned  in  my
 amendments,  to  be  included.  As  the
 ‘thon,  Minister  has  already  pointed  out,
 if  a  name  igs  included  in  the  list,  a
 ‘presumption  can  be  raised  that  it  is
 a  form  of  bonded  labour;  if  it  is  not
 included,  then  it  has  to  be  proved
 that  it  is  a  bonded  labour.  I,  there-
 fore,  suggest  that  all  my  amendments
 which  I  have  moved  may  be  accepted
 and  the  names  included  in  the  list,  so
 ‘tthut  the  list  becomes  exhaustive.

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGUNATHA  REDDY):  As  I

 have  submitted,  this  list  cannot  be
 made  exhaustive.  We  have  indicated
 this  for  the  purpose  of  raising  the
 legal  presumption.  This  will  give  an
 indication  to  the  courts;  if  any  similar
 system  is  mentioned,  they  can  raise
 the  presumption;  it  is  open  to  the
 court  to  draw  a  presumption  under
 ‘tthe  Evidence  Act.  Here,  in  this  enact.
 ‘ment,  the  definition  is  more  important
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 than  any  illustration,  The  definition
 given  here  is:

 “‘bonded  labour  system’  meang
 the  system  of  forced,  or  partly forced  labour  unde:  which  a  debtor
 enters,  or  has,  or  is  presumeq  to
 have,  entered,  into  an  agreement With  the  creditor  to  the  effect
 that,....”

 Here,  the  definition  is  more  important
 than  any  other  statement.  Even
 assuming  that  we  include  these,  stil]
 there  will  be  so  many  other  systems also  about  which  we  may  not  have
 immediate  knowledge.  Therefore,  let
 us  see,  how  it  works.  If  it  does  not
 work,  we  have  no  doubt,  suitable
 amendments  will  be  brought,  But  ag
 I  said,  what  is  important  is  the  defi-
 nitio,  ang  not  the  presumptions.  I,
 therefore,  respectfully  decline  to  agree with  the  hon.  Members,

 MR.  SPEAKER:  Now  I  shall  put all  the  amendments  to  Clause  2  to  the
 vote  of  the  House.

 Amendments  Nos.  13,  30,  6  to  66  and
 68  were  put  and  negatived.

 MR.  SPEAKER:  The  question  is,
 “That  clause  2  stand  part  of  the

 Bill.”

 The  motion  wag  adopted.

 Clause  2  was  added  to  the  Bill,

 Clause  3—  (Act  to  have  overriding
 effect)

 MR.  SPEAKER:  Now,  we  take  up
 Clause  3.

 SHRI  8.  M.  SIDDAYYA:
 move:

 I  beg  to

 Page  3,  lines  34  to  36,—

 for  “in  any  enactment  other  than
 this  Act,  or  in  any  instra-
 ment  having  effect  by  virtue
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 [Shri  8.  M.  Siddayyay
 of  any  enactment  other  than
 this  Act.”

 substitute  “in  any  other  law  for
 the  time  being  in‘force  and
 in.  any  instrument  having
 effect  by  virtue  of  any  such
 law.”  (98)

 The  clause  as  worded  in  the  Bill  is
 not  properly  drafted.  I  request  that
 the  amendment  as  proposed  by  me
 may  be  accepted  by  the  Minister,

 SHRI  RAGHUNATHA  REDDY:  I
 decline  to  agree  with  the  hon.  Mem-
 ber.

 SHRI  8.  M.  SIDDAYYA:  877  I  am
 not  pressing  it.

 MR,  SPEAKER:  Has  the  hon,
 Member  the  leave  of  the  House  to
 withdraw  his  amendment,

 SOME  HON.  MEMBERS:  Yes.

 Amendment  No.  93  was,  by  leave
 withdrawn  =

 °

 MR  SPEAKER:  The  question  is:

 ‘That  clause  3  stand  part  of  the
 Bil”.

 The  motion  was  adopted,

 Clause  3  was  added  to  the  Bill

 MR,  SPEAKER:  Now  we  take  up
 clauses  4  and  5  There  are  no  amend-
 ments  to  clauses  4  and  5,

 The  question  is:
 “That  clauses  4  and  5  stand  part

 of  the  Bill.”  क

 The  mofion  was  adopted.

 Clauses  4  and  5  were  added  to  Bill.

 Clause  6—(Liabthty  to  repay  bonded
 debt  to  stend  extinguished)

 MR.  SPEAKER:  Now,  we  take  up
 clause  6.

 SHRI  RAMAVATAR  SHASTRI:  I
 ४०४४७  move;
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 Page  4  ‘lines  ‘86  dnd  -3t2
 १५.

 for  “as  806n  ‘ag  may  be  practi-
 cable’  whbstitute  “within  ety
 days.”  (31)

 Page  4,  lines  86  and  87,—

 for  “as  soon  as  may  be  practi-
 cable”  substitute  “within  téep
 days",  (32)

 Page  4  lines  40,—

 for  “thirty  days”  substitute—
 “ten  days”.  (33)

 Page  4,  lines  4]  and  42,

 for  “within  such  time  ag  may  be
 prescribed”  substitute  “im.
 mediately”.  (34)

 Page  4,  line  46,—

 for  “such  time  as  may  be  specified
 in  the  order”  substitute  “ten
 days”.  (35)

 श्री  रामावतार  शास्त्री  (पटना)  :  अध्यक्ष

 जी,  मेरा  सभो धन  बहुत  ही  साधारण  है।

 इन्होने  कई  जगहों  पर 85  Soon  as  may  be

 practicable  कहा  है  कही  इन्होने  कहा  है
 within  such  time  as  may  be  specified
 in  the  order,  %%  कानूनों  भाषा  इस्तेमाल
 करने  की  कोशिश  इन्होने  की  है।  ठीक
 है  लेकिन  इस  से  जो  न्याय  करन  वाले  लोग  है,
 वे  ज्यादा  से  ज्यादा  समय  ले  लेते  है।  तो
 मेरे  संशोधन  का  मंशा  यही  है  कि  इस  में  समय

 निर्धारित  कर  देता  चाहिए,  कही  i0  fer
 के  धर्म,  कही  7  दिन  के  भगन्दर  द्रोह  कहीं
 इनमे  दिलों  के  ब्रदर  क्योंकि  जो  बडा  गुनाह
 करने  वाले  लोग  है,  जमीन  मालिक  है  जोकि
 बन्धुदा  मजदूरी  करवाते  हे,  भ्रमर  उन  को
 श्राप  पड़ना  चाहते  है  ती  जाहिर बात  है  कि

 इस  में'  आप  समय  निधारित  कर  हँ
 As  soon  as  may  be  practicable  ar
 “यथा-सम्भव”  इस  तरह  को”  गिलमोर
 भाषी  'नगर  प्राय  लिखते  है  तो  दस  से  सी

 काम  नही  चलेगा  t  तो  मेरे  संशोधन  का  मकसद
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 इतना  ही  है  कि  निश्चित  स्प  वितरित  कर
 दिया  ऑफ  जौर  उस  शप  में  को  भी  कार्य -
 बाह  करना-  है,  उस  को  कर  डालिये।
 कम  से  कम  इस  बात  को  तो  भाप  को  मान
 लेता  चाहिए  कौर  लोगो  को  कोई  लेटीटयूड
 या  छूट  मत  दोशीज़  I  “ए  एज”  आप
 लिख  देते  है  शौर  तारीख़  पर  तारीख  बढ़ती
 जाता  है  इसी,  कारण  5बदं।  कोई  को-
 बादी  नहीं  होता  है

 I3  brs.
 SHRI  RAGHUNATHA  REDDY:  I

 have  already  answered  this  question
 we  make  a  mere  provision  of  the  time
 limit  without  consequences  thereof,
 it  would  only  be  directory  and  not
 mandatory  and  0  purpose  is  likely
 to  be  served  and  especially  in  this
 matter,  there  will  be  a  vigilance  com-
 mittee  at  the  District  level  and  also
 at  the  Sub-Divisional  level  and  also
 legal  aid  78  proposed  to  be  given  by
 the  vigilance  cummittee.  In  such
 circumstances,  if  we  put  details  it  will
 only  be  defeating  the  purpose  of  law
 and  no  useful  purpose  will  be  served.

 MR,  SPEAKER:  I  will  put  amend-
 ments  3l  to  35  of  Shri  Ramavatar
 Shastri  to  vote,
 Amendments  Nos,  3  to  35  were  put

 and  negatived.
 MR  SPEAKER:  Now,  the  question

 is:
 “Clause  6  stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  6  was  added.  to  the  Bill.

 Clause  7  was  added  to  the  Biil.
 Clause  8—  (Freed  bonded  labourer  not
 to  be  epicted  from  homestead,  etc.)

 SHRI  RAMAVATAR  SHASTRI:  ३
 beg  to  move:

 Page  6,  line  ,—
 for  “as  early  as  practicable”

 substitute—“within  seven
 days”  (86)

 I  am  not  speaking  on  the  amend-
 ment.
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 MR.  SPEAKER:  It  is  so  kind  of
 you,

 Now,  I  will  put  amendment  No,  36
 of  Shri  Ramavatar  Shastri  to  vote.

 Amendment  No.  86  was  put  and
 negateved,

 MR,  SPEAKER;  I  will  now  put  the.
 clause  to  vote.  The  question  is:

 “That  clause  8  stand  part  of  the
 Bill.”

 The  motion  was  adopted,
 Clause  8  was  added  to  the  Bilt,

 Clause  9  (Creditor  not  to  accept
 payment  against  extinguished  debt)

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  6,  line  7,—
 after  “with”  insert  “rigorous”  (37)

 Page  6,  line  7,—
 for  “extend  to”  substitute  “not  be

 less  than”  (38)
 Page  6,  lines  42  and  3,—

 for  “such  peried  as  may  be  speci-
 fied  in  the  order”  substitute
 “ten  days”  (39)

 3  hrs,
 sit  रामावतार  श्वा स्त्री  :  जो  सजा

 का  प्रावधान  रखा  गया  है  विधेयक  मे.  इसको
 मैं  सख्त  करना  चाहता  हु।  भ्रमर  श्राप  सख्त

 नही  करेगे  तो  जाहिर:  बल  है  कि.  प्रा पका  जो
 मकसद  है  वह  पर्स  नहीं;  होगा  1  आपने  केवल

 यह  लिख  दिया  है  विद  इम्प्रिजनमेट।  इतना
 बड़ा  वह  जुर्म  करेगा  बधक  मजदूर  रखेगा
 लेकिन  श्राप  कह  देते  हू  विद  इम्प्रिजनमेट।

 वह  सिम्पल  होगी,  रिगोरस  होगी  कुछ  प्रा

 नही  है।  मैं  चाहता  हू  कि  इस  भ्रमरा  मे

 सात  से  सख्त  सजा  होनी  चाहिये।  इसको
 तो  आपको  मान  ही  लेना  चाहिये।  इसी'

 तरह  से  आपने  कहा  कि  ब्ह्चि  मे  'एक्स टेड  ढ्  थी

 यीअर्स  |  आप  ज्यादा से  ज्यादा  तीन.  साल  हैक

 की  सजा  देना  चाहते  है।  मेरा  संशोधन  यह
 है  कि  कम  से  कम  तीन  साल  होती  चाहिये

 इससे  अधिक  होकर  है  लेकिन  इतनी  तो

 कम  से  कम-होती  dt,  चाबी  ।  देता  इंच
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 [st  रामावतार  शास्त्रो]
 वाली  पुरानी  बात  है  श्लोक  उस  पर  तो  मैं
 बोल  ही  चुका  हूं।

 श्री  दादी  भूषण  :  (दक्षिण  दिल्ली)  :
 शास्त्री  जी  प्रश्न  कर  नही  रहे  है।  वह  स्वय

 दुखी हैं।  मैं  जानना  चाहता  हू  कि  धर्म
 पत्नी  के  जो  बंधवा  मजदूर  हैं  उनके  लिए
 भी  कोई  इस  विधेयक  मे  प्रावधान  है  ?

 MR.  SPEAKER:  It  is  against  the
 International  Women’s  Year.

 SHRI  RAGHUNATHA  REDDY:
 This  amendment  relates  to  prescrip-
 tion  of  a  minimum  period  of  punish-
 ment,  Now,  the  provision  prescribes
 punishment  upto  three  years,  We
 would  rather  leave  this  matter  to  the
 discretion  of  the  courts  rather  than
 provide  a  minimum  punishment.

 MR.  SPEAKER:  I  will  now  put
 amendments  37  to  39  of  Shri  Ram-
 avatar  Shastri  to  vote
 Amendments  Nos.  37  to  39  were  put

 and  negatived.
 MR.  SPEAKER:  Now,  the  question

 is:
 “That  clause  9  stand  part  of  the

 Bil.”
 The  motion  was  adopted.

 Clause  9  was  added  to  the  Bilt.
 New  Clause  9A

 SHRI  M.  KATHAMUTHU:  I  beg
 to  move:

 Page  6,—
 after  line  18,  insert—

 “CHAPTER  IITA
 REHABILITATION  OF  FREED

 BONDED  LABOUR
 9A,  (1)  Every  State  Government

 shall  by  notification  in  the  Official
 Gazette  constitute  a  separate  Board
 for  the  purpose  of  rehabilitation  of
 freed  bonded  labourers.

 (2)  Each  such  Board  shalj  consist
 of  the  following  members,  namely: —

 (a)  the  Minister  of  Labour  or  a
 person  nbminated  by  him  who

 .  shall  be  the  Chairman;

 JANUARY  27,  06  Bonded  Labour  =  776
 Systém  (Abolition)  Bilt

 (b)  three  persons  belonging  ६०
 Scheduled  Castes,  Scheduled
 Tribes  and  @  person  working
 gmong  agricultural  labourer
 to  be  nominated  by  the
 Labour  Minister;

 (c)  two  social  workers  to  be
 nominated  by  the  Labour
 Minister;

 (d)  Secretary  of  the  Finance
 Department  of  the  State  who
 shall  be  the  Secretary  of  the
 Board;

 (e)  one  person  to  represent  the
 financial  and  credit  institu-
 tions  in  the  State  to  be  nomi-
 nated  by  the  State  Govern-
 ment;

 (3)  The  State  Government  shall
 place  at  fhe  disposal  of  the  Board
 adequate  funds  for  the  working  of
 the  Board.

 (4)  It  shall  be  the  duty  of  the
 Board  to  prepare  especial  schemes  for
 providing  alternate  jobs  for  the  freed
 bonded  Jabourers  and  take  any  other
 measures  to  ensure  their  economic  and
 social  rehabiltation.”,  (14)

 MR,  SPEAKER,  !  shall  now  put
 Amendment  No  i4  seeking  to  insert
 a  new  clause  9A  to  the  vote  of  the
 House.

 Amendment  No  4  was  put  and
 negatived,

 MR.  SPEAKER:  The  question  is:

 “That  clause  0  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  0  was  added  to  the  Bill,
 Clause  ll~(Duty  of  District  Magis-

 trate  and  other  officers  to  ensure..
 credit)

 aft  रामावतार  शास्त्रों  :  एज  फार

 एज  प्रेष्टकेवल  का  क्‍या  मतलब  है?
 इसको  श्राप  हटा  दे  ।  बाकी  झपकी  ग्याहर
 इलाज  ठीक  है।
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 I  beg  to  move:

 Page  6,  line  25,—

 omit  “,
 (40)

 SHRI  RAGHUNATHA  REDDY:  I
 m  sorry  Iam  unable  to  accept  this,

 as  far  as  practicable,”

 MR.  SPEAKER:  I  shall  now  put
 Amendment  No.  40  moved  by  Shri
 Ramavatar  Shastri  tc  the  vote  of  the
 House,

 Amendment  No.  40  was  put  ang  ne-
 gatived

 MR.  SPEAKER:  The  question  is;

 “That  Clause  4]  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  7]  was  added  to  the  Bill.

 Clause  Re  (Duty  of  District  Magis.
 trate  and  officers  authorised  by  him

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  6,  line  36

 for  “such  action  as  may  be  neces-
 sary”  substitute  “drastic
 action  including  arrest”  (4l)

 इस  धारा  में  भ्रमर  कोई  वधवा  मजदूर  रखता

 हुआ  पाया  जायगा  तो  श्राप  कहते  है  कि शल
 देख  सच  एकशन  एज  में  बी  नि सेस टी  ।  इसको

 मामूली  बात  समझ  कर  बालिग  दे  कर  भी
 छोडा  जा  सकेगा।  इस  कानून  के  बाद  झगर
 कोई  इस  गुनाह  को  करता  पाया  जाए,

 गुलाम  प्रथा  को  जारी  रखता  हुआ  पाया  जाए
 और  इनक्वायरी  के  बाद  मालूम  हो  जाएगा
 कि  वह  इस  प्रथा  को  चला  रहा  है  फिर  भी
 अप  कहते  है  कि  संच  एकसन  एज  में  बी
 नि सेस री  तो  यह  ठीक  नहीं  है।  इसके
 खिलाफ  ड्रा स्टिक  एकशन  लिया  जाना  चाहिये,
 उसको  सात  से  सख्त  सजा  मिलनी  चाहिये

 Bonded  Labour  178
 System  (Abolition)  Bill

 इतक्लयूडिय  ब्रेस्ट  उसकी  जेल  होना  चा  हिये  ।
 हमें  आप  जेल  में  डाल  दें,  कोई  बात  हो  लेकिन
 सबक  मजदूर  रखने  वाले  के  प्रति  प्रभो  भी
 लगता  है  कि  आपके  दिल  के  किसी  कोने  में
 ममता  है।  इसको  शाप  त्यागें  |  इस  कानून
 के  बन  जाने  के  बाद  अभ्र गर  कोई  दोषी  पाया
 जाता  है  तो  उसको  गिरफ्तार  करके  बाप
 जेल  में  डालें  ।  यहीं  मेरा  संशोधन  है  v

 SHRI  RAGHUNATHA  REDDY:
 With  regard  to  this,  clause  2  places
 a  duty  on  the  District  Magistrates  and
 Officers  authorised  by  them  under  sec.
 I0  to  perform  certain  duties  with  re-
 gard  to  bonded  labour.  As  soon  as
 they  identify  any  bonded  system  of
 labour,  they  will  have  to  take  conse-
 quential  action  and  if  they  do  not  do,
 so,  I  am  afraid,  they  ca  also  attract
 the  provisions  under  Section  20  which
 would  amount  to  abetment.

 MR.  SPEAKER:  I  shall  now  put
 Amendment  No.  4  to  Clause  2  to  the
 vote  of  the  House.

 Amendment  No.  4  was  put  and  nega-
 tived.

 MR.  SPEAKER:  The  question  is:

 “That  Clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 New  Clause  22-A

 MR.  SPEAKER:  This  is  for  inser-
 tion  of  new  clause  2-A.  Amendment
 No.  I,  Shri  Mohd.  Ismail,  not  here,
 Amendment  No.  5  Shri  Kathamuthu.

 SHRI  M,  KATHAMUTHU:
 to  move  Amendment  No.  15.

 I  beg

 I  beg  to  move;

 Page  6,—
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 (Shri  M  Kathamuthu]

 after  line  39,  msert—~

 “J2A.  ()  The  Central  Govern-
 mient  shall  by  notafication  mn
 the  Official  Gazette  constitute
 a  Central  Vigilance  Commit-
 tee

 (2)  The  Central  Vigilance  Com-
 mittee  shal}  consist  of  the  fol-
 lowing  members,  namely

 (a)  The  Central  Labour  Minis-
 ter  who  shall  be  the  Chair-
 man,

 (b)  four  members  of  Parlia-
 ment,

 (ce)  three  representatives  of  vo-
 luntary  organisation,  work-
 ing  among  Scheduled  Cas-~
 tes,  Scheduled  Tribes  and
 backward  classes  and  agri-
 cultural  workers,

 (d)  not  more  then  three  per-
 song  to  represent  the  official
 and  non-official  agencies

 connected  with  rural  deve-
 lopment  to  be  nominated  by
 the  Centraj  Government,

 (e)  the  Commissioner  for  Sche-
 duleq  Castes  and  Schedul-

 ed  Tribes,

 (f)  one  officer  of  the  Banking
 Department  connected  with
 rural  banks”  (15)

 My  amendment  is  for  the  purpose
 of  constituting  the  Central  Vigi-
 lance  Committee  There  as.  need
 for  a  Vigilance  Committee  at  the
 Central  level  to  review  the  mat-
 ter  periodically  because  a  cons-
 tant  effort  is  needed  to  abolish
 thig  system.  For  the  implementation
 of  the  Agt,  #e  recommendatmn  of
 the  Central  Committee  is  needed  I
 request  the  ह...  प  accept  st

 SHRI  BIREN  DUTTA  (Tripura
 West);  I  beg  to  move  my  amendment
 No  8  for  new  Clause  ‘20d

 I  beg  to  move:
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 Page  6m

 after  lne  $7,  msert  ~

 28  Whenever  any  State  Gay-
 ernment  fails  to  provide  ma-
 chinery  for  the  implementa-
 tion  of  the  Act  within  mx,
 months  of  passing  of  the  Act
 the  Centraj  Government  may
 confer  such  powers  and  :m-
 pose  such  duties  on  an  officer,
 88  may  be  necessary,  to  en~
 sure  that  the  provisions  of  the
 Act  are  properly  carried  out
 end  such  officer  shall  perform
 duties,  as  mentioned  in  sec~
 tions  10,  2  and  12,  on  behalf
 of  the  Central  Government”
 ag)

 SHRI  S  M  SIDDAYYA
 moving  my  amendment

 I  am  not

 SHRI  RAGHUNATHA  REDDY:
 I  have  already  explained  our  position
 with  regard  to  these  amendments  in
 my  reply  to  the  debate  I  am  not  in
 a  position  to  accept  them

 MR  SPEAKER  I  will  now  put
 amendments  Nos  9  and  8  together
 to  the  vote  of  the  House

 Amendments  Nos  5  and  8  wete  put
 dnd  negatwed

 Clause  1—  Vigilance  Committees)

 MR  SPEAKER  We  go  to  Clause
 78

 SHRI  M  KATHAMUTHU  =  beg  to
 move

 Page  7,—

 after  076९  27,  wnsert,—

 “($A)  Every  State  Government
 shall,  by  notification  in  the
 official  Gazette  constitute  8
 State  ‘Vigilance  Committee

 eng  each  Vigilante  Committee
 constituted  for  #  State  shell
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 consist  of  the  following  mem-
 bers,  namely: —

 (a)  the  State  Labour  Minister
 who  shall  be  ‘the  Chairman;

 (b)  three  members  of  the  State
 Legislature;

 (c)  two  representatives  of  the
 voluntary  organisations
 working  among  the  Sche-
 duled  Castes,  Scheduled
 Tribes  and  agricultural
 workers;

 (d)  the  Director  of  Social  Wel-
 fare  in  the  State;

 (e)  not  more  than  three  per-
 sons  to  represent  official  and
 non-officia]  agencies  con-
 nected  with  rural  develop-
 ment  to  be  nominated  by
 Government;

 (£)  one  person  to  represent  the
 financial  and  credit  institu-
 tions  in  the  State.”  (16)

 I  beg  to  move:
 Page  7,—

 after  line  33,  insert,—

 “(4A)  the  functions  of  the  Cen-
 tral  ang  State  Vigilance  Com-

 mittees  shall  be—

 (a)  to  advise  the  appropriate
 Governments  as  to  the  ac-
 tion  to  be  taken  to  ensure
 that  the  provisions  of  the
 Act  or  any  rule  made
 thereunder  are  properly
 implemented;

 (b)  to  assist  the  economic  and
 social‘  rehabilitation  of  the
 freed’  bonded  *‘:labourer;”
 (17)

 SHRI  BIREN  DUTTA
 move.

 I  beg  to

 Page  7,  line  4,—

 for  “social  workers’  substitute

 “representatives  of  agricultural
 workér?  otganisationg  having
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 the  largest  membership  in  the:
 district’:  9)

 Page  7,  line  8,—for  ‘social  workers’~
 substitute

 ‘representatives  of  agricultural:
 workers’  organisations  having
 the  largest  membership  in  the.
 Sub-Division.”  (20)

 MR.  SPEAKER:  Now,  Shri  Rama-.
 vatar  Shastri.

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  7,—

 for  lines  4  and  5  substitute—

 “(c)  two  representatives  of  the
 organiseg  agricultural  wor-
 kers  elected  by  secret  bal-
 lot;”  (42)

 Page  7,—

 after  line  10,  insert—

 “(f)  One  member  of  Parliament
 and  one  Member  of  State-
 Legislature.”  (43)

 Page  7,—

 for  lines  8  and  19,  substitute—

 “(c)  two  representatives  of  the
 organised  agricultural  wor-
 kers  elected  by  secret  bal-
 lot;”  (44)

 Page  7,—

 after  line  37,  insert—

 “(g)  one  member  of  State  Le-
 gislature  elected  within  the
 Sub-Division  and  one’  mem-~
 ber  of  the  District  Board  of
 the  Panchayat  Parishad  as
 the  case  may  be.”  (45)

 ये  मेरे  चार  संशोधन  तनिगरानों  समिति  से

 ताल्‍लुक,  रखने  वाले  हैं।  निगरानी  समिति,

 यह  देखती  ॥  बँधुवा  मजदूर  की,  प्रथा
 वास्तव  में  खत्म  हुई  है  या  नहीं  ।
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 क्लान  i3  (सी)  मे  “टू  सोशल  वर्कर
 को  रखने  की  बात  कही  गई  है।  सोशल

 चकोर,  सामाजिक  कार्यकर्ता  से  बडा  घपला
 पैदा  होता  है।  जो  सरकार  का  समर्थक

 होता  है  या  कांग्रेस  पार्टी  का  समर्थक  होता  है,
 बहू  7  तो  रातों-रात  सामाजिक  कार्यकर्ता
 बन  जाता  है  लेकिन  किसी  दूसरे  दल  के
 डालियों  को  सामाजिक  कार्यकर्ता  नहीं  माना
 जाता  है।  मैं  इस  झट  को  साफ  करना

 चाहता  हु।  मेरा  संशोधन  सख्या  42  यह
 है  कि  संगठित  एग्रीकल्चर  वर्षीय  के  सीक्रेट

 बोनट  द्वारा  दो  प्रतिनिधि  निगरानी  समिति
 मे  रखे  जाये।  वे  लोग  इत  समस् पा धो  को
 ज्यादा  प्रगति  तरह  समझोगे  जब  कि  सामाजिक
 कायकर्ता  इन  बातो  को  नहीं  समझते  है।

 जितना  स्‍तर  पर  बनाई  जाने  वाली

 निगरानी  समिति  में  सरकार  तो  किसी

 फालियामेट  के  मेम्बर  को  रखता  चाहती

 है  फौरन  विधान  मिल  के  किसी  सदस्य

 को  1  उसको  वहां  रखने  में  सरकार  को

 फायदा  होगा  |

 मेरे  संशोधन  सख्या  43  का  झ्राशय

 यह  है  कि  जिला  निगरानी  समिति  में

 कम-से  कम  एक  पार्लियामेट  का  मेम्बर  और

 एक  राज्य  विधान  मिल  का  सदस्य  ह: :. ह

 रखा  जाये।  इससे  उस  समिति  का  दबदबा

 बढ़ेगा  कौर  वे  लोग  इस  बिल  को  कार्यान्वित

 करने  में  सरकार  की  अधिक  सहायता  कर

 सकेंगे  |

 मेरा  संशोधन  सख्या  44  भी  मेरे

 पहले  संशोधन  के/समान  है  जिसमे  मैंने

 सीमित  एग्रीकल्चर  वर्क्स  के  दो  चुने  हुए
 प्रतिनिधियों  को  रखने  का  सुझाव  दिया

 है  1
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 जहा  तक  संशोधन  सख्या  45  का
 सम्बन्ध  है,  जो  सब-डिवीजन  लैबल  पर  निगरानी
 समिति  बनाई  जायेगी,  उसमे  भी  सरकार
 ने  विधान  मण्डल  के  सदस्यों  को  रखने  को
 कोशिश  नही  की  है।  इस  संशोधन  के  द्वारा
 मैंने  यह  सुझाव  दिया  है  कि  विधान-मण्डल
 के  कम  से  कम  एक  सदस्य  को  उस  समिति में  रखा
 जाये।  इसके  ग्र ति रिक्ति  देश  के  हर  राज्य
 मे  डिस्ट्रि  कट  बोर्ड  या  जिला  परिषद  काम
 कर  @  है।  निगरानी  समिति  का
 मकसद  यह  है  कि  गोलमाल  करने  वालो
 को  पकड़े  शोर  उसको  सख्त  से  सात  सजा  दे  ।
 सरकार  संसद,  विधान  मण्डल  कौर  इडस्ट्री-
 कटा  बो  या  जिला  परिषद्‌  के  सदस्यो
 को  उसमें  क्यो  नहीं  रातों  है”  सरकार
 उत  लोगों  के  प्रति  इतनी  उदासीनता  क्‍यों
 बरत  रही  है  ?  मेरे  सशोधन  का  प्रायः

 यहो  है  कि  इन  लोगा  को  इन  समितियों
 मे  रखने  की  व्यवस्था  की  जाये।

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY)  Su,
 I  would  hke  to  state  very  respectfully
 that  I  have  got  very  high  respect  for
 the  Members  of  Legislature  and  Parla
 ment  Want  of  xespect  for  them  38  not
 the  reason  That  is  not  at  all  the  case
 The  Vigilance  Committee  consists  of
 three  persons  belonging  to  the  schedul-
 ed  castes  and  scheduled  tribes  resid-
 ing  in  the  district  to  be  nominated  by
 the  District  Magistrate

 What  igs  necesSary  is  that  persons
 who  are  Tesiding  in  that  area  who
 are  members  of  the  scheduled  castes
 and  gcheduled  tribes  can  safely  be
 presumeg  to  be  persons  belonging  to
 the  agricultura)  labourers  They  can
 not,  by  any  stretch  of  imaginaton
 cannot  be  considered  to  be  the  land
 lords  Therefore  the  representatives
 of  the  agncultural  labour  are  there
 So,  to  mtroduce  an  element  of  secret
 ballot  to  me  sounds  to  be  a  lithe  bit
 of  romanticism  in  thig  case  and  it  38
 not  a  practicable  proposition
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 With  regard  to  the  social  worker,
 naturally,  the  District  Magistrate  5
 expected  to  exercise  this  ming  m
 Nominating  the  social  workers—not
 the  socialites—who  have  a  deep  heart
 and  understanding  the  problems  with
 them—not  more  than  three  persons
 who  represent  the  official  or  non-offi-
 Cla)  agency  in  the  rural  development
 to  be  nominated  by  the  State  Govern-
 ment.  The  hon  Member  referred  to
 the  zila  parishad.  Certainly,  the  zila
 parishad  is  connected  with  the  rural
 development  and  the  developmental
 agency.  Therefore,  the  zla  parishad
 Tepresentative  :§  not  precludeg  from
 being  nominated.  Naturally,  the  Dis-
 trict  Magistrate  will  have  to  consider
 associating  zila  parishad  representa-
 tives  in  this  case  If  necessary,  we
 will  also  advise  the  District  Magistrate
 to  follow  this  methodology  in  nomuina-
 ting  one  or  two  persons  representing
 the  financial  and  credit  institutions
 in  the  district  to  be  nominated  by  the
 district  magistrate.

 But,  what  is  contemplateq  here  8
 not  merely  abolition  of  bonded  labour
 but  also  rehabilitation  of  the  bonded
 labour  Therefore,  developmental
 agencies  and  also  financial  institutions
 which  provide  the  credit  facilities  must
 be  associated  Therefore  an  effective
 type  of  agency  is  contemplated  here
 Wath  regard  to  the  associating  of  Mem-
 berg  of  legislature  and  Parliament,  we
 can  consider  the  question  of  having  a
 review  committee  at  every  State  level.
 That  can  be  done  at  the  administra-
 tive  level  instead  of  providing  it  in
 the  statute.

 MR  SPEAKER  I  shall  now  put
 amendment  numbers  16,  1,  19,  20  and
 42  to  45  to  the  vote  of  the  House

 Amendments  Nos  16,  i7,  19,  20  and
 42  to  45  were  put  and  negatived.

 MR.  SPEAKER.  The  question  is
 “That  Clause  8  stand  part  of  the

 Bill".
 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bull.
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 Clause  l4—~(Functions  of  Vigelance
 Committee)

 ४86

 MR  SPEAKER  We  now  take  up Clause  4  There  are  amendments, Shri  Andd:  Charan  Das  He  ts  not here

 SHRI  8.  M  SIDDAYYA  I  beg  to
 Move.

 Page  7,  lines  38  ang  39,—

 for  “the  District  Magistrate  or
 any  officer:  authorised  by  him”.

 substitute,

 ‘the  District  Magistrate  or  any officer  specified  by  him  under
 section  0  and  the  Sub-Divisionab
 Magistrate”.  (60)

 Page  7,  lines  38  and  39,—

 for  (a)  to  advise  the  District
 Magistrate  or  any  officer  authoris-
 ed  by  him  as  to  the  efforts  made,
 and  action  taken,  to  ensure”

 substitute  “(a)  to  take  such
 steps  as  to  ensure”  (94)
 SHRI  RAMAVATAR  SHASTRI  ३3

 beg  to  move

 Page  8,  line  3,—

 add  at  the  end—

 “at  the  lowest  rate  of  interest”
 (46)

 MR  SPEAKER  I  shall  now  put
 amendement  Nos  46,  60  and  94  to  the
 vote  of  the  House

 Amendments  Nos.  60,  94  and  46  Were
 put  and  negatwed

 MR  SPEAKER  The  question  is:

 “That  clause  4  stand  part  of  the-
 Bill’,

 The  motton  was  adopted

 Clause  4  was  added  to  the  Bill
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 NN  eed)  toe
 SPEAKER:  Shri  Anadi  Charan

 Das.  He  is  not  here.

 The  question  is:

 “That  clause  5  stand  part  of
 the  Bill”.

 The  motion  was  adopted.
 Clause  5  was  added  to  the  Bull,

 Clause  I6—  (Punishment  for  enforce-
 ment  of  bonded  labour)

 MR,  SPEAKER:  We  shall  now  take
 wp  clause  16.  There  are  amendments

 SHRI  RAMAVATAR  SHASTRI:  I!
 beg  to  move:

 Page  8,  line  22,—

 after  “with”  znsert
 (47)

 “ngorous”

 Page  8,  ne  23,—

 for  “extend  to”  substttute  “not
 be  less  than”  (48)

 MR.  SPEAKER:  I  shall  now  put
 -amendment  Nos  47  and  48  [0  the  vote

 of  the  House

 Amendments  Nos  47  und  48  were  put
 and  negatived

 MR  SPEAKER’  The  question  is

 “That  clause  6  stang  part  of  the
 Bill”,  2  £4

 The  motion  was  adopted

 Clause  6  was  addeg  to  the  Bull.

 “Clause  7—(Punishment  for  advance.
 ment  of  bond.d  debt)

 SHRI  RAMAVATAR  SHASTRI:  Sir,
 I  beg  to  move:

 Page  8,  line  26,—

 after  “with”  insert  “rigorous”
 ९49)

 Page  8,  line  27,—

 for  “extend  to”  substitute  “not
 be  less  than”  (50)
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 MR.  BRAKER:  I  ‘wily  now  put
 aniendments  Nos.  49  and  50  to  the  vote
 of  the  House.

 teow
 Amendment,,Nos.,  49  and  50  were  put

 and  negatived.

 MR.  SPEAKER  The  question  is:
 “Fhat  Clause  Ww  stand  part  of

 the  Bill.”

 The  motion  was  adopted.
 Clause  37  was  added  to  the  Bill.

 Clause  8—(Punishment  for  extracting
 bonded  labour  under  the  bonded

 labour  system)

 SHRI  BIREN  DUTTA:  Sir,  I  beg  to
 move;

 Page  8,  line  33,—

 after  “with”  insert  “rigorous”
 (21)

 Page  8,  line  34,—

 for  “three”  substitute  “five”  (22)
 Page  8,  line  35,—

 for  “two”  substitute  “five”  (23)
 Page  8,  line  36,—

 for  “five”  substitute  “eight”  (24)

 SHRI  RAMAVATAR  SHASTRI:
 Sir,  I  beg  to  move

 Page  8,  line  84,—

 for  “extend  to”  substitute  “not
 be  less  than”  (52)

 Page  8,  hne  36,—

 for  “five”  substitute  “seven”  (53)

 MR.  SPEAKEHR:  As  amendment
 No.  5]  ig  the  same  as  amendment  No.
 2i,  therefore,  it  will  not  be  moved.
 Now,  I  will  put  amendment  Nos.  21,
 22,  28,  24,  52  and  53  to  the  vote  of  the
 House.

 Amendments  Nos  2  to  24  and  52  and
 53  were  put  and  negatived.
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 MR,  SPEAKER:  Th,  question  js:

 “Thet  Clause  8  stand  part  of  the
 Bill.”

 The  motion  was  adopted

 Clause  i8  was  added  to  the  Bill,

 Clause  be  (Punishment  for  omission
 or  failure  to  restore  possession  af  pro~

 perty  to  bonded  labourers)

 SHRI  BIREN  DUTTA:  Sir,  I  beg
 to  move:

 Page  8,  line  4,—

 after  “with”  insert  “rigorous”
 (25)

 Page  8,  line  42,—

 for  “one  year”  substitute  “two
 years”  (26)

 Page  8,  line  42,—

 for  “one  thousand”  substitute
 “two  thousand”  (27)

 Page  8,  line  44,—

 for  “five”  substtute  “eight”  (28)

 SHRI  RAMAVATAR  SHASTRI:
 ‘Sir,  I  beg  to  move:

 Page  8,  line  42,—

 for  “or  with  fine”  substitute  “and
 with  fine”  (54)

 Page  8,  lines  42  and  43,—
 omit  “or  with  both”  (55)

 Page  8,  line  44,—

 for  “five”  substitute  “seven”  (56)

 MR.  SPEAKER:  I  will  now  put
 amendment  Nos.  25,  26,  27,  28,  54,  55

 -and  56  to  the  vote  of  the  House.

 Amendments  Nos,  25  to  28  and  54  to
 56  were  put  and  negatived.

 tem  (Abolition)  Bill
 MR,  SPEAKER:  The  ‘question  is:

 “That  Clause  9  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  9  was  added  to  the  Bill,

 Clause  20--  (Abetment  to  be  an
 offence)

 SHRI  RAMAVATAR  SHASTRI:
 Sir,  I  beg  to  move:

 Page  9,—

 “after  line  8,  insert—

 “(2)  If  any  officer  of  the  State
 Government  or  any  member  of
 the  Vigilance  Committee  abets  or
 helps  the  commission  of  any
 offence  under  this  Act,  whether
 or  not  the  offence  abetted  is  com-
 mitted,  shall  be  punishable  with
 twice  the  rate  of  punishment  as
 is  provided  for  the  offence  which
 has  been  abetted”  (57)

 मेरे  संशोधन  का  मंशा  पह  है  कि  जो
 सजा  वरंवरा  मजदूर  रखने  वाले  को
 दी  जाएँगी,  उस  से  दुगनी  सजा  उस  अफसर
 या  विजिलेंस  कमेटी  के  उस  सदस्य  को  दी

 पु  el
 जाये,  जो  बघुच्ा  मजदूर  रखने  वाले  की  मदद
 करे  या  बंधुगप्रागीरी  मे  सहायक  हो।
 बहुत  दफा  यह  देखा  गया  है  कि  प्रकार
 लोग,  दावे  गलत  तत्व  जो  कमेटियों
 में  घुम  जाते  है  या  जिन  को  सरकार
 कमेटियों  में  रख  देती  है,  गुनाह  या
 ग्रोथ-माल  करने  वालों  की  मदद  करते

 है  ।  ऐसे  लोगां  को  दलित  करने
 की  कोई  व्यवस्था  इस  विधेयक  में  नहीं
 रखी  गई  है।  उन  लोगों  को  केवल
 क्रिटिसाइज  कर  के,  या  उन  की  एक्स प्ले नेशन
 मांग  कर,  ही  न  छोड  देना  चाहिए,  हालांकि
 इस  विधेयक  में  उसे  की  व्यवस्था  भी  नहीं
 की  गई  है।  उन  को  इतनी  सख्त  सजा
 देनी  चाहिए  कि  किसी  भ्रफततर  या  विजिलेंस
 कमेटी  के  किसी  मेम्बर  को  बंधुओं
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 (Shri  Ramavatar  Shastri.)

 मजदूर  रखने  वाले  समाज-विरोधी  तत्वों,
 जनता-विरोधी  या  मजदूर-विरोधी  लोगों

 की  दोबारा  मदद  करते  की  हिम्मत  न  हो  ।

 SHRI  RAGHUNATHA  REDDY:
 Ths  clause  deals  with  the  applicabi-
 lity  of  the  doctrine  of  abetment;  it
 has  nothing  to  do  with  punishment.
 Even  otherwise,  the  maximum
 punishment  is  provided  for  any
 offence.  If  it  is  abetment,  it  would
 be  treated  88  a  substantive  offence
 committed  by  the  person  himself.  In
 such  cases,  it  would  be  three  years.
 I  have  no  doubt  that  the  courts  would
 take  q  serioug  view  of  the  matter  if
 persons  like  members  of  the  Vigilance
 Committee  themselves  commit  this
 offence.  There  need  not  be  any  sepa-
 rate  provision  for  it.

 MR.  SPEAKER:  I  shall  now  put
 amendment  No,  57  to  vote.

 Amendment  No,  57  was  put  and  nega-
 tived.

 MR,  SPEAKER:  The  question  is:

 “That  clause  20  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  20  was  addeq  to  the  Bill.

 Clause  2l  was  added  to  tha  Bill.

 Clause  22—  (Congnizanve  of  offences)

 SHRI  RAMAVATAR  SHASTRI:  I
 move:

 Page  9,  line  5,—

 omt  “and  bmlable”  (58)

 SHRI  S.  M.  SIDDAYYA:  I  move:

 Page  9,  line  5,—

 for  “bailable”  substitute
 hailable”  (95)

 MR,  SPEAKER:  I  shall  now  put
 both  these  amendments  to  vote,

 “non-
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 Amendments  Nos,  68  and  95  were  put
 and  negatived.

 MR.  SPEAKER:  The  question  is:

 “That  clause  22  stand  part  of  the
 Bin”,

 The  motion  was  adopted

 Clause  22  was  added  to  the  Bill.

 Clause  23  wag  added  to  the  Bill.

 Clause  et  (Protection  of  action  taker:
 in  good  faith)

 SHRI  BIREN  DUTTA:
 move:

 I  beg  to

 Page  a

 after  line  39,  insert—

 “(2)  If  any  officer  of  the  State
 Government  or  any  member  of
 the  Vigilance  Committee  abets  the
 commission  of  any  offence  under
 this  Act,  whether  or  not  the
 offence  abetted  s  committed,  shall

 be  punishable  with  twice  the  rate
 of  punishment  as  is  provided  for
 for  the  offence  which  has  been
 abetted.”  (29).

 MR.  SPEAKER:  I  shall  now  put
 this  amendment  to  vote.

 Amendment  No.  29  was  put  and  nega-
 tived.

 MR.  SPEAKER:  The  question  is:

 “That  clause  24  stand  part  of  the
 Bill”,

 The  motion  was  adopted

 Clause  24  was  added  to  the  Bull.
 Clauses  25  and  26  were  added  to  the

 Bin,
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 New  Clause  26A

 SHRI  5.  M  SIDDAYYA:  I  beg  to
 move:

 Page  0,—

 after  line  27  insert,—

 “26A(l)  Subject  to  such  rules
 as  the  Central  Government  may
 make  in  this  behalf  under  section
 26,  the  State  Government  shall
 take  such  measures  as  may  be  n€-
 cessary  for  the  economic  and  so-
 cial  rehabilitation  of  the  freed
 bonded  labourers.

 (2)  In  particular  and  withcut
 prejudice  to  the  generality  of  the
 provisions  of  sub-section  (l),  such
 measures  may  include—

 (i)  the  provision  of  adequate
 facilities  including  legal  aid
 to  the  bonded  labourers;  and

 (ii)  the  setting  up  of  a  Com-
 mittee  at  the  State  level,  to  review
 periodically  the  working  of  the
 provisions  of  the  Act  with  a  view
 to  suggesting  measures  for  better
 implementation  of  the  provisions  of
 this  Act.

 (3)  The  Central  Government
 shall  take  such  steps  as  May  be  ne-
 cessary  to  co-ordinate  the  measur.
 es  taken  by  the  State  Government
 under  sub-section  (l).

 (4)  The  Central  Government
 shall,  every  year,  place  on  the
 Table  of  each  House  of  Parlia-
 ment  a  Report  on  the  measures
 taken  by  itself  and  by  the  State
 Governments  in  pursuance  of  the
 provisions  of  this  section.”  (96)

 This  amendment  seeks  to  have  a
 Committee  set  up  at  the  State  level.
 The  Minister  has  agreed  to  suggest  to
 State  Governments  to  set  un  such  a
 Committee.  Instead  of  making  it  a
 matter  of  suggestion  to  them,  we
 should  have  such  a  provision  in  the
 Bill  itself  so  that  it  becomes  binding
 on  State  Governments.  The  sugges-
 2243  L.S.—7
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 tion  made  by  the  Minister  may  or  may
 not  be  accepted.  Secondly,  the  Cen-
 tral  Government  will  have  to  be  in-
 volved  in  this  to  co-ordinate  the  ac-
 tions  taken  by  State  Governments.
 Thirdly,  a  report  of  the  action  taken
 by  the  State  Governments  and  the
 Central  Government  should  be  laid
 on  the  Table  so  that  Parliamewt  can
 discuss  it.  All  these  things  are  in-
 corporated  in  my  amendment  and  I
 request  the  Minister  to  accept  it.

 SHRI  RAGHUNATHA  REDDY:
 As  I  have  already  submitted,  the
 Central  Labour  Ministry  is  the  nodal
 Ministry  to  co-ordinate  all  activities.
 With  regard  to  the  formation  of  a
 Committee  by  statute  I  gave  the  exp-
 lanation  about  it.  The  .  immediate
 problem  would  be  at  the  district  and
 sub-divisional  level.  If  necessary,  we
 can  consider  the  question  of  having  a
 Review  Committee  at  the  administra-
 tive  level.  About  the  progress  made,
 from  time  to  time  it  will  be  relayed
 to  the  House  and  certainly  I  _  shall
 come  to  the  House  to  make  a  state-
 ment  with  regard  to  the  progress
 made  about  the  implementation  of
 this  law,

 MR.  SPEAKER:  Is  Mr.  Siddayya
 pressing  his  amendment?

 SHRI  S.  M.  SIDDAYYA:  I  do  not
 press  my  amendment.  I  withdraw
 the  same,

 MR.  SPEAKER:  Has  the  hon.
 Member  leave  of  the  House  to  with-
 draw  the  amendment?

 Amendment  No.  96  was  by  leave  with-
 drawn.

 MR.  SPEAKER:  The  question  is:

 “That  clauses  27  and  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clauses  27  and  were  added  to  the
 Bill.

 Enacting  Formula

 (Amendment  made)
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 Page  4,  line  ,—

 for  “Twenty-sixth”
 “twenty-seventh”  (92).

 (Shri  Raghunatha  Reddy)

 MR.  SPEAKER:  The  question  is:

 substitute

 “That  the  Enacting  Formuls,  as
 amended,  stand  par{  of  the  Bill’

 The  motion  was  adopted.

 The  Enacting  Formula,  as  amended,
 was  Added  to  the  छा,

 The  Title  was  added  to  the  Bill

 SHRI  RAGHUNATHA  REDDY,  I
 beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed.”

 MR.  SPEAKER:  Motion  moved:

 “That  the  Bill,  88  amended,  be
 passed.”

 श्री  रामावतार  शास्त्री  (पटना)
 अध्यक्ष  महोदय,  जो  छोटी-मोटी  कमाया
 हम  लोगो  ते  इस  विधेयक  में  पाई  उन  का
 उल्लेख  हम  लोगों  ने  यहा  किया।  उन
 कमियों  के  बाबजूद  वह  विधेयक  स्वागत
 योग्य  है

 १3  33  brs,

 [Mr.  DErory-SpeaKER  tn  the  Chaitr.]

 देर  से  ही  सही  सरकार  तने  इस
 तरह  का  कानून  ना  कर  बन्ध्या  या  बधुवा
 मजदूर  रखने  वालो  के  खिलाफ  जबर्दस्त
 चोट  की  है।  इसलिए  इस  विधेयक  का
 समर्थन  केवल  वही  लोग  नहीं  करेगे  जो
 समाज  को  यथास्थिति  में  रखना  चाहते
 है,  इस  में  परिवर्तन  करना  नही  चाहते,  जो
 यह  नहा  चाहते  कि  हिंदुस्तान  में  सामन्ती
 प्रथा  को  समाप्त  किया  जाय  शौर  हिन्दुस्तान
 को”  सही  माने  मे  समाजवाद  के  रास्ते  पर
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 ले  जाया  जाय 1  जो  जोग  इस  तरह  के
 होंगें  वही  इस  तरह  के  विधेयक  का
 विरोध  करेंगे  ।  बाकी  तमाम  लोग  जो
 जीतकर  में,  स्वतन्त्रता  में,  समाजवादी  में  ग्रोवर
 गरीबी  मिटाने  में  विश्वास  रखते  है  वे
 सभी  के  सभी  इस  विधेयक  का  समर्थन  व  रेगे  ।
 इसी  दृष्टिकोण  से  मैं  भी  इस  विधेयक
 का  जोरदार  समर्थ”  कर्ता  ह

 दूसरी  बात  कई  राज्यों  के  अन्दर  कही
 तो  मुख्य  स्त्री  से  जैसे  कि  तामिलनाडु
 के  मुख्य  पत्नी  ने  कह  दिया  रौब  में  आकर
 बिना  पता  लगाए  हुए  कि  हमारे  यहां
 बधक  मजदूर  प्रथा  नहीं  है  और  उसी  तरह
 बिहार  सरकार  के  लेबर  मिनिस्टर  ने
 भी  कह  दिया  कि  बहा  भी  बंधक  मजदूर
 की  प्रथा  नहीं  है  जिए  का  विरोध  वहा
 की  कम्युनिस्ट  पार्टी,  बिहार  राज्य  कम्युनिस्ट
 पार्टी  क॑  मनरी  को  करता  पाकी  यह  गलत
 बात  है।  तो  किसी  किसी  रूप  में
 हिन्दुस्तान  के  प्राय,  सभी  राज्यों
 में  इस  तरह  की  प्रथा  है  जिसे  मिटाने
 के  लिए  हम  कोहसार  आप  को  पूरा-
 पूरा  प्रयास  करना  है।

 तीसरी  बात--सजा  का  जो  आलाप  ने
 प्रावधान  रखा  है  वह  ठीक  है,  उस  का
 पालन  हो,  वह  कार्यान्वित  हा,  सजा  उन्हें
 मिले  ।  पैरवी  से  वधक  मजदूर  रखने  वाले
 छोड़े  नही  जाये  ।  उन  को  आप  पकड़िए  |

 प्रति  बात  जो  सब  से  बडी  बात
 है  पुनर्वास  की  उस  के  संबध  में  मै  निवेदन
 करना  चाहता  हू  कि  जो  बंधक  मजदूर
 ग्रा ज़ाद  होगे  जित  की  बाकी  कल  गणतंत्र
 दिवस  के  अवसर  पर  हमें  देखने  को  मिली
 कि  बे  लाग  नाच  रहे  है,  गा  रहे  है  कि
 हम  ते  गुलामी  से  छुटकारा  पाया,
 उन  क॑  पुनर्वास  की  जरूरत  है,  उन्हे  हर  तरह
 की  सहायता  देने  की  जरूरत  है  |  नगर  उन
 के  लिए  पुनर्वास  की  व्यवस्था  श्राप  नहीं
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 करेगे  शर  उन  की  सहायता  नहीं  करेगे
 इस  काम  में  तो  केवल  इसी  उानूनमें  काम

 नहीं  चलेगा  |  इन  शब्दा  के  साथ  मैं  तराशा
 करता  हु  कि  आप  का  ध्यान  इस  ओर
 जायगा  |

 श्री  परि  पूर्णानद  पं न्यू ली  (टिहरी-
 गढ़वाल  उपाध्यक्ष  महोदय,  यह  बिल
 स्वागत  योग्य  है।  मै  एक  दा  बातो  की
 शार  माननी4  मंत्री  जी  का  ध्यान  ऑ्राकषित
 बरना  चाहता  ह्  पहली  बात  ता  यह
 कि  इस  बिल  के  पास  हां  जाने  के  बाद
 जिन  ममद  समस्या  ने  इस  के  ऊपर  चर्चा
 में  हिस्सा  लिया  है  उन  को  बुना  कर
 उन  के  सुझाव  का  विस  रह  से  कार्य
 रूप  में  परिणत  क्या  जाय  इस  के  बारे
 में  उन  के  सुझावों  को  शाप  ने  ताकि
 सदन  भें  जिन  बातों  पर  चर्चा  नहीं  हो
 सकी  ह  तथा  इस  के  वायवीय  मजा
 अनेक  दिक्कत  2  उन  के  बार  में  आप
 उन  सें  चर्चा  कर  सके  |  मै  यह  बात  इस-
 लिए  भी  कह  रहा  हु  क्योकि  यह
 सोशियोलाजिक्न.  सस्पेक्ट  है  ।  कानून
 से  भी  उन  को  राहत  मिलेंगी  लेविन

 वही  एकमात्र  चीज  नहीं  हे।  जब  तक
 कि  आप  उस  के  कार्यान्वयन  के  मामले
 में  पब्लिक  रेप्रेजेन्टेटिगणन'  का  इन् वाल्व मेट
 नहीं  मांगे,  केवल  ब्यूरोक्रेसी  के  ऊपर
 सौपने  से  इस  में  सफलता  नहीं  मिलेगा।
 हरिजन  कल्याण  समितियां  भी  हम  ने
 देखी  है।  डिस्ट्रिक्ट  मजिस्ट्रेट  के  द्वारा
 जो  नामजद  होते है  वे  भी  कई
 बार  स्थानों  वेस्टेज  इन्टरेस्ट  के  साथ
 मिल  जाते  हैं।  इसलिए  जिनके  साथ

 न्याय  होना  चाहिए  उन  के  साथ  न्याय-

 नहीं  हो  पाता  है।

 एक  बात  आर  में  निवेदन  करना

 चाहता  हु  और  वह  यह  है  कि  उन  को

 ऋण  मुक्त  करनें  प्रावधान  श्राप  किया

 System  (Aboltion)  Bull
 aifiawqar  ete  रया सड  नाइस
 से  जो  कर्जा  लेते  थे  उस  हक  विकल्प  में
 जो  आप  उन्हें  कर्ज  वी  फसिविटीज  देना
 चातेहै  उस  के  निए  कौन  सी
 एजेंसी  होगी  ?  करने  जैक्स  की  जो
 व्यवस्था  आप  ने  की  है  उस  केवल  गांवों
 के  जा  स्थिति  किसान  है  उन्ही  को
 उसे  से  कायदा  भिन्ना  |  बचाव  मजदूरी
 का  उन  से  क्या  फायदा  पहुंच  सकता  ?

 विजिलेंस  कमेटियां  के  बारे  में  भी  मै
 निवेदन  कसा  fr  ara  बर्क़ र्म  उस  में

 ऐसे  होने  चाहिए  जी  कि  सचमुच  में
 ऐस  लागा  का  प्रतिनिधित्व  करते  ही।

 इन्ही  शब्दों  के  साथ  में  इसी  समर्थन
 करता  हू।

 SHRI  ERASMO  de  SEQUEIRA.
 (Mazmagoa)  Mr  Deputy  Speaker,  Sir,
 lt  728  a  very  good  thing  that  we  are
 passing  today  a  bill  for  the  abolition
 of  bonded  labour  and  we  all  welcome
 ut  But,  Sir,  79  at  not  an  indictment
 of  the  Government  that  this  bill  s
 bemg  passed  in  the  26ih  year  of  this
 Republic?  What  was  Congress  Gov-
 ernment  after  Congress  Government
 doing  all  these  twenty-five  years?

 MR  DEPUTY-SPEAKER  This  you
 should  have  said  at  the  beginning,  not
 at  the  end

 (Interruptions)

 SHRI  ERASMO  de  SEQUEIRA:
 Sir,  the  hon  Mimster  himself  has  sain
 that  even  today  we  do  not  have  a
 survey  of  the  extent  of  bonded-labour
 an  this  country,  and  my  fear  i5_  that
 just  ke  many  laws  that  we  have
 cnacted  in  this  House,  this  one  also
 will  go  on  the  Statute  Book  but  will
 remain  mostly  unmplemented  The
 Minister  was  speaking  about  Vigilance
 Committees  We  would  all  welcome
 that  Vigilance  Committees  would  be
 formed,  so  that  the  Act  that  we  are
 passing  is  really  of  some  benefit  to
 the  common  people  of  this  country.
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 (Shri  Erasmo  De  Sequeira]

 But,  Sir,  let  me  also  request  the  hon.
 Minister  to  see  that  these  Vigilance
 Committees  should  not  be  turned  into
 some  kind  of  Congress  Committees
 at  the  constituency  level.  This  Gov-
 ernment  may  try  in  this  manner,  and
 get  out  of  the  direstraits  in  which  it
 finds  itself  before  the  people  of  this
 country  because  of  its  total  inability
 to  function.  I  agree  that  the  hon
 Minister  should  come  forward  before
 this  House  from  time  to  time,  and  tell
 us  exactly  what  is  the  extent  of  im-
 plementation  of  this  Bill  Bul,  m  any
 view,  he  can  only  do  this  until
 the  8  March,  because  on  that  day
 he  must  unbond  himself  from  the
 chair,  and  go  to  the  people.

 THE  MINISTER  OF  LABOUR  (Shri
 RAGHUNATHA  REDDY);  Sir,  I  had
 already  explained  the  legal  position
 with  regard  to  the  points  made  by
 Shri  Ramavatar  Shastri.  The  law
 passed  by  the  Parliament  is  the  law
 that  is  applicable  to  all  parts  of  the
 country  and  no  State  can  escape  the
 provisions  of  the  Jaw.  He  need  not
 have  any  apprehension  whether  a
 particular  State  would  implement  it
 or  not  because  the  law  is  applicable
 to  eath  State  and  every  officer  who  is
 mentioned  in  this  enactment  is  bound
 to  implement  the  law.  He  need  not
 have  any  apprehension  about  it,  With
 regard  to  what  my  friend  Mr.  Erasmo
 de  Sequeira  has  mentioned,  this  is
 part  of  our  socia]  system,  this  cannot
 be  there  merely  by  law  and  every
 Member  of  this  House  must  exercise
 his  influence  and  rouse  the  social  con-
 science  of  the  people.  For  instance,
 Shri  Shrikishna  Mody  brought  to  my
 notice  that  about  50  workers  were
 working  here  as  bonded  labour  for
 the  last  five  years  ag  part  of  the  con-
 tract  labour  system.  We  took  imme-
 diate  action  and  within  24  hours  they
 were  Jreed  ang  sent  back  to  their
 homes  with  necessary  help.

 JANUARY  27,  976  St.  Res.  re.  Con-  300
 servation  of  Foreign  Exchange
 etc,  Ordinance  &  Conservation
 of  Foreign  Exchange  etc.  Bill

 With  regard  to  the  suggestion  made
 by  friend,  I  will  try  my  best  to  con-
 vene  a  meeting  of  the  members  who
 have  participated  in  the  debate,  as
 soon  as  the  House  adjourns.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.

 43.42  hrs,
 STATUTORY  RESOLUTION  RE  DIS-
 APPROVAL  OF  CONSERVATION  OF
 FOREIGN  EXCHANGE  AND  PRE-
 SENTATION  OF  SMUGGLING  ACT!.
 VITIES  (SECOND  AMENDMENT)
 ORDINANCE  AND  CONSERVATION
 OF  FOREIGN  EXCHANGE  AND
 PREVENTION  OF  SMUGGLING
 ACTIVITIES  (AMENDMENT)  BILL.

 SHRI  ERASMO  de  SEQUEIRA
 (Marmagoa):  Sir,  I  beg  to  move:

 “This  House  disapproves  of  the
 Conservation  of  Foreign  Exchange
 and  Prevention  of  Smuggling  Acti-
 vities  (Secong  Amendment)  Ordi-
 nance,  975  (Ordinance  No.  29  of
 975)  promulgated  by  the  President
 on  the  2th  December,  1975”,

 Sir,  it  is  again  my  duty  to  stand  in
 this  House  and  protest  against  the
 manner  in  which  this  government  28
 rulmg  by  ordinance  and  by  edict,
 instead  of  by  law.  This  is  the  Fascist
 method,  not  the  democratic  one.

 Under  the  orginal  enactment,  Gov-
 ernment  already  had  power  to  extend,
 in  the  case  of  a  person  who  has  been
 detained  before  3lst  December,  1975,
 the  period  of  detention  by  one  year,
 or  two  years  as  the  case  may  be,  under
 section  9  or  10.  I  would  like  to  ask
 the  minister,  what  was  the  justifica-
 tion  for  this  ordinance?  How  many
 people  has  the  government  detained
 between  Sist  December  75  and  today,
 under  the  ordinance?


